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IN THE COURT OF SUB-DIVISIONAL JUDICIAL MAGISTRATE (SADAR) 

  TINSUKIA

Present: S. Sultana, AJS

      SDJM(S), Tinsukia

GR CASE NO. 412/2017

U/S 498(A) IPC

State of Assam

Vs

                                     Md. Saiyad Ali

                                                      ……....ACCUSED

Advocate for prosecution: Learned Banti Hazarika

Advocate for defence: Learned N. Prasad

Charge framed on: 06-05-17

Date of Evidence: 14-11-17,09-01-18, 08-03-18, 15-06-18, 

  25-07-18, 26-02-19

Date of Argument: 25-03-19, 05-04-19, 06-05-19

Date of Judgment: 17-05-2019

JUDGMENT

1. The prosecution case succinctly is that informant on 22.02.2017

lodged an ejahar stating that on 29.09.16 she got married with

accused Md. Saiyad Ali as per social customs. However, accused

after  some  days  of  their  marriage,  started  torturing  the

informant  by  demanding  dowry  and also  verbally  abused her

and physically tortured her. Informant has further alleged in the

ejahar  that  on 21.1.17 at  around 6pm, accused had punched
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her, caught her throat and threatened her. Informant stated in

the ejahar that as she was not keeping well, hence there was

delay in lodging the ejahar.
      Thus, the above facts and circumstances led to the filing of

the instant complaint and set the prosecution case in motion.

2. Based on the ejahar, Doomdooma P.S Case No.67/17 u/s 498(A)

IPC r/w sec 4 of Dowry Prohibition  Act,  1961 was registered.

After completion of investigation, Investigating Officer submitted

charge-sheet against accused person namely Md. Saiyad Ali u/s

498(A) of IPC for his prosecution under the aforesaid sections of

law.

3. Relevant  copies  of  documents  were  furnished  to  above

mentioned accused person as per provision of law. Charge u/s

498(A) IPC was framed, read over and explained to accused to

which  accused  person  pleaded  not  guilty  and  claimed  to  be

tried.

4. In this instant case, 8 (eight) prosecution witnesses (hereinafter

referred  to  as  PWs)  were  summoned,  examined-in-chief  and

cross examined except for PW3.

5. Statement of defence u/s 313 CrPC has been recorded. Defence

did  not  tender  any  evidence  in  its  support  and  denied  the

allegations brought against it. I have heard arguments advanced

by both sides, with each side trying to establish its stand. I have

also perused the entire case record.

POINTS FOR DETERMINATION:

6. The points of determinations are as follows:-

(i)  Whether  accused person  being  husband of  the  informant  

subjected her to physical and mental torture since her marriage 

with him with the intent to fulfill his unlawful demand for dowry 

and thereby committed an offence u/s 498(A) of IPC?
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REASONS, DISCUSSIONS & DECISIONS THEREOF:

7. To arrive at a decision, I have gone through the evidence of all

the PWs.
8. PW-1/Informant Smti. Shaies Khatoon  has deposed in her

evidence that accused is her husband and she got married to

the accused Sayad Ali on 29.09.2016 as per Muslim Rites and

Rituals.  After marriage, PW1 was taken by the accused to his

house at Hansara Chariali. Pw1 further deposed that on the date

of  marriage  there  was  some  mismatch  in  the  rituals  as  the

clothes given by the accused side to the guardians of PW1 were

not  of  good quality  and  one  of  her  aunt  had  questioned the

quality  of  those  clothes.  PW1  also  deposed  that  at  that  the

accused rang PW1 over mobile phone just after about 2 hours of

the  marriage  and  stated  that  he  was  being  defamed  by  the

members of her family  to which PW1 replied that she does not

know anything  and accused should  not  say  this  to  her.   The

accused  even  stated  that  he  would  give  Talaq  to  PW1.

Thereafter, PW1 went to her matrimonial home. After five days

of their marriage, her husband caught her hand very tightly and

she removed her hand forcefully for which accused assaulted her

badly in the night. The accused even asked PW1 to get out of

the house on that night at about 12:00 midnight but she did not

go and she also did not inform this matter to her parents. PW1

further deposed that in the month of October, 2016 itself the

accused asked for her ATM card. Accused also abused PW1 with

slang language stating that he was given godrej in marriage and

also there was no cushion in the Sofa set given in their marriage.

PW1 has further deposed that the accused and his mother also

abused  PW1  demanding  gold  chain  and  scooty.  The  accused

even asked PW1 to give Rs.10,000/- to his father. The accused

serves  in  CRPF  and  hence,  he  left  for  his  job  at  Siliguri  on

22.10.2016.  PW1 deposed that  after  her  husband left  for  his

work place PW1 went to her parental house and stayed for 10/12

days and when she returned back to her matrimonial home the

sister of the accused abused PW1 using slang language. In the
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month  of  November,  2016,  PW1 wanted  to  visit  her  parental

house and stated this fact to the accused to which he agreed

and accordingly  her  parents  came on 30.11.16 but  when her

parents came the accused objected and stated that she should

not go but PW1 went with her parents on the intervention of the

local people.  Thereafter, the accused did not contact PW1 even

on phone and also did not receive her phone calls and even if he

received any call from her he used to avoid talking to her. PW1

deposed that it was settled before their marriage that the Mohar

amount would be Rs.1,20,000/-  but the same was reduced to

Rs.50,000/- on the date of marriage as the accused side stated

that if the Mohar is not reduced the accused would not marry

PW1. In the month of December, 2016 when father of PW1 went

to register the Mohar in the office of the Kaji, the Kaji refused to

register the same stating that the accused side had instructed

him not to register the same. Hearing this PW1 stopped making

phone calls to the accused. Thereafter one day the accused rang

on the mobile phone of one of PW1's colleague and asked how

she  was  living.  PW1  also  deposed  that  on  05.12.2016  the

accused came to his house from work place and PW1 asked him

to take her back but he did not take her back and also did not

enquire  about  her  well  being.  On  14.12.2016  (probably)  the

accused came to  parental house of PW1 along with one of his

friends, Manna in drunken condition. The accused rang PW1 over

phone so she came out of the house and asked accused to enter

into the house but he refused and when her father came out

both of  them ran away.  Thereafter  again  PW1 along with  her

mother called the accused to their house where he stayed for a

short  time  but  did  not  reside  for  the  night  though  PW1  had

stated that she will  accompany him on the following day. The

accused  did  not  take  PW1  to  his  house  but  returned  to  his

workplace  after  completion  of  his  leave.  PW1  has  further

deposed that on 06.02.2017, the accused asked PW1 to deposit

Rs.10,000/-  in  his  account  and  stated  that  he  will  come.

Accordingly PW1 deposited Rs.10,000/- in his account but he did

not come. On 09.02.2017, PW1 went to her matrimonial home
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along with her brother when the accused came to his house.

After two days the accused again started quarreling with PW1

and  asked  as  to  why  PW1  did  not  bring  her  ornaments.

Thereafter  father in law of PW1 called  her and asked her to go

to  her  parental  house  on  saturday  and  come  back  with  the

ornaments on Monday. PW1 agreed and the accused also stated

that he will accompany her. On saturday  PW1 rang her mother

from school and told that she wants to take back the scooty to

which her mother stated that the scooty had been taken by her

brother Aftab and asked her to take the same from him from

Doomdooma.  After  returning  home  from  school   when  PW1

stated this fact to the accused he gave fist  blows to her and also

pressed her neck. PW1 also deposed that due to the quarrel PW1

could  not  go  to  her  parental  house  but  the  accused persons

repeatedly demanded the ornaments. So, on  request of PW1,

her  father brought the ornaments to school  on Tuesday.  The

accused  persons  asked  PW1  to  hand  over  the  ornaments  to

them and on her refusal they assaulted PW1 on 21.02.2017 and

for that PW1 filed ejahar on the next day. 

         In her cross examination, PW1 has deposed that she is a

Science Graduate from Digboi College and she had studied in

English  Medium.  Police  had  recorded  statement  of  PW1  in

presence of her sister, Rais Khatoon and her brother, Imran and

PW1 had stated about the incident. PW1 also deposed that the

evidence which PW1 recorded in chief was not stated before the

Investigating  Officer  while  recording  her  statement.  Exhibit-1

was written as per version of PW1 and as she does not know

Assamese  so  she  cannot  say  the  exact  facts  mentioned  in

Exhibit-1. PW1 also deposed that she does not remember the

exact date of returning to her parent's house after her marriage.

When PW1 went  to her parental house for the first time after

her marriage the accused was not at home and he had already

gone to workplace. The date of PW1's return  was already fixed

but she does not remember the exact date of her return. PW1

had gone to her parental house with her parents.PW1 has further
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deposed that she is a teacher at Makum Hindi School. PW1 used

to travel to Makum by bus from her parental house during her

stay at Bordumsa. After marriage PW1 used to go to Makum for

attending school by bus or magic from her matrimonial home.

PW1 also deposed that father in law and sister in law of PW1 and

Manna went  to  her  parents  house for  taking her  back to her

matrimonial  house.  After  one  month  of  stay  of  PW1  in  her

martrimonial home her husband came home from Siliguri in the

month of December. Later on, PW1 deposed that  before return

of PW1's husband she went to her matrimonial home. PW1 did

not stay with her  husband in the month of December,2016. PW1

returned to her matrimonial  home on 09.02.2017. Husband of

PW1 was at Hansara as he returned from Siliguri on 08.02.2017.

PW1 used to attend her duties in school regularly from Hansara

to Makum even after 09.02.2017. PW1 has mobile phone and

used to carry the same with her when she went to school. When

PW1 went to school she used to talk to the accused over phone.

PW1 did  not  find  at  any  moment  the  phone  of  her  husband

switch  off  during  the  period  from  09.02.2017  to  21.02.2017.

Statement of PW1 was recorded on the date of filing the ejahar.

On 21.02.2017 PW1 stayed for  the night  in  the house of  the

accused. On 22.02.2017 PW1 filed the ejahar in the evening. On

22.02.2017 at about 9AM PW1 left her matrimonial home and

came to Borhapjan and stayed in the house of her elder sister for

the day and filed the ejahar in the evening. On 21.02.2017 PW1

was assaulted by the accused and on 22.02.2017 also there was

quarrel.  PW1  was  sent  for  medical  examination  by  police  on

22.02.2017 and no injury was detected by doctor on her medical

examinatioon on that day. The doctor also did not advise for any

other treatment. PW1 has further deposed that 22.02.2017 when

she left her matrimonial home, her husband, his parents and his

younger sister were present in her matrimonial home. On that

day PW1 carried her ornaments with her. On that day PW1 did

not attend her duty in the school. Though PW1 did not take leave

earlier  later  on  she  took  leave  on  22.02.2017.  Prior  to

22.02.2017  PW1  regularly  attended  the  school.  PW1  did  not
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mention  the  incident  dated  October,2016,  30.11.2016,

14.12.2016, 06.02.2017 and 21.02.2017 either in her ejahar or

in  her  statement  before  the  police.  At  the  time  of  recording

statement of PW1, her sister Raiz Khatoon was also present at

the Doomdooma Police Station. Statement of PW1 was recorded

inside the cabin and no one was present there. PW1 does not

remember as to whether police recorded the statement of her

elder sister Rais Khatoon. PW1 deposed that Hare Ram Gupta is

colleague of PW1 in her school. PW1 also deposed that in five

months  of  her  conjugal  relationship  with  her  husband,  PW1

remained only 28 days with him. On 22.02.2017 while PW1 left

her matrimonial house, her sister in law was not present in her

house. PW1 does not remember the name of her sister in law

who was present in the house on that day but she remembers

that she came from Dibrugarh in the month of February itself but

she  does  not  remember  the  exact  date.  On  30.11.2016  her

husband was not present at Hansara. In the month of December,

2016 PW1 was in the house of her parents situated at Bordumsa

and since then accused was having no contact with her and she

came to  know that  her  husband  had  visited  Hansara  at  that

time. On 09.02.2017, PW1 returned to her husband's house  with

her brother. On 08.02.2017, husband of PW1 came from Siliguri

to Hansara and he informed her over phone. On 09.02.2017 at

abaout 2:30 to 3:00pm, PW1 reached her matrimonial home at

Hansara. PW1 did not bring the scooty from her parent's home.

The scooty was purchased in the name of PW1 by her parents in

the year 2013. Since 09.02.2017, till 22.02.2017 PW1 resided in

the  house  of  her  husband.  The  house  of  accused  has  been

surrounded by many other homes.

In rest of the evidence, PW1 has denied the suggestions

put by the defence.

PW-2 Diganta Dowarah has deposed in his evidence that he

knows the informant and the accused who are his neighbours.

In  2016  informant  and  accused  got  married  and  they  were

staying as husband and wife. Since accused is an employee of
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CRPF as such he does not stay at home, sometimes he used to

come home.   PW2  also  deposed  that  when  accused  visited

home,  he  used  to  drop  informant  to  her  school  in  his

motorcycle. One day in the year 2017 police came to the house

of accused and then PW2 came to know that informant has left

the house of the accused.

        In his cross examination, PW2 has deposed that he has not

seen any quarrel   between informant and accused.  Later on

PW2  has come to know that informant had left her matrimonial

house on her own.

PW-3 Smti. Sarita Lohar  has deposed in her evidence that

she knows the informant and the accused and they are  her

neighbours. Informant and accused are husband and wife. PW3

also deposed that at present the informant is not staying in the

house of  accused and after  marriage PW3 has not seen the

informant.

Cross examination of PW3 is declined by defence.

PW-4 Md. Sharif Khan has deposed in his evidence that he

knows  the  informant  as  well  as  the  accused  who  are  his

neighbours. The accused got married with the informant in the

year 2016. Since marriage the informant used to reside at the

house of the accused as his wife. PW4 also deposed that the

accused  is  an  employee  of  CRPF  as  such  he  went  to  his

workplace after marriage. When the accused came home home

some quarrel took place between the accused and informant

and the father of the accused called PW4 to intervene in the

quarrel.  Accordingly  PW4  and  others  went  there  for  several

times and settled their disputes. The informant told that she

could not stay with the accused. PW4 does not know the reason

of quarrel between them. The day before the date of filing the

FIR the father of the accused called PW4 again to intervene in

the quarrel between the accused and the informant. PW4 has

further  deposed that  he went  there and came to know that

there was a quarrel regarding the matter of place of keeping

the  jewellery  of  the  informant,  the  accused  had  asked  the
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informant to keep her jewellery with his father as there was no

almirah  in  her  room.  But  she  denied  to  do  so.  In  the  next

morning the father of the acused called wife of PW4 and shown

her  that  the  informant  was  going  to  school  by  taking  her

jewelleries  in her bag. Later on, PW4 came to know that the

informant filed this case against the accused.

                  In his cross examination, PW4 has deposed that in the

night of the day before the date of filing the FIR, the informant,

her father in law  and her husband were at their residence. PW4

also deposed that the sister in law Guddi and mother in law of

the informant were not there. When the accused came home the

informant always used to quarrel with him and she said that she

destroyed her life by marrying  him by accusing finger. Informant

is a school teacher. PW4 further deposed that the accused and

his father thought that the informant went to school but after

arrival of police they came to know that the informant lodged

the FIR against them.

  PW-5 Md. Gullamuddin Khan  has deposed in his evidence

that  he  knows  the  informant  as  well  as  the  accused.  The

accused got married with the informant in the year 2016. PW5

also deposed that since marriage the informant used to reside

at the house of the accused as his wife. After 2-3 months of

their  marriage the father of the accused called PW5 to their

house as the president  of  Masjid  committee and told  that  a

quarrel  took  place  between  the  accused  and  the  informant.

PW5 accordingly went there and came to know that the quarrel

took place regarding a mobile phone. PW5 settled the dispute

and came back. Later on PW5 came to know that the informant

filed this case.

        In his cross examination, PW5 has deposed that on that day

the informant quarrelled with the accused. The accused is an

employee of CRPF who resides in Siliguri.

  PW-6 Hare Ram Gupta has deposed in his evidence that he

knows the informant as well as the accused who are  husband

and wife.  Their  marriage  was  solemnized  on  29.09.16.  PW6
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also deposed that he accompanied the accused to the Police

Station  after  filing  the  case  by  the  informant.  Now  the

informant is living separately from the accused. But PW6 does

not know where she is living now and does not know anything

about the incident.

              In his cross examination, PW6 has deposed that he

knows  the  informant  and  the  accused  since  long.  PW6

introduced  the  informant  to  the  accused  for  marriage  and

thereafter their marriage was solemnized as per social rituals.

The accused is an employee of CRPF and posted at Siliguri and

the  informant  is  colleague of  PW6 at  Makum Hindi  School.

Their  marriage  was  solemnized  after  love  affairs  between

them. PW6 also deposed that the informant thanked him for

introducing such a good person i.e. the accused. 

  PW-7 Raise Khatoon has deposed in her evidence that she

knows the informant as well as the accused. PW7 also deposed

that  the  informant  is  her  sister  and  the  accused  was  her

brother  in  law.  Their  marriage was  solemnised on 29.09.16.

About 4-5 days after their marriage the husband, mother in law

and  father  in  law  of  the  informant  started  to  abuse  the

informant for  not  bringing sufficient  goods  like  sofa,  scooty,

gold chain and money at her marriage. They also demanded

the ATM card of the infomant. PW7 further deposed that the

informant told them about the matter over phone. After the

incident the informant came to her parental house for  several

times.  On 21.02.17 a quarrel  took place where the accused

Saiyad  strangled  the  neck  of  the  informant.Thereafter  on

22.02.17 the informant went  to  the police station (P.S.)  and

filed this case. Thereafter they too went to the P.S. and took

the informant to her parental house at Bordumsa. Since then

she has been residing there.

                 In her cross examination, PW7  has deposed that her

elder  sister  Nashrin  Khatoon  is  married  to  a  person  of

Borhapjan. PW7 resides at the matrimonial house at Dibrugarh.

On 22.02.17 PW7 came to P.S. from Dibrugarh and on the same

day  police  recorded  her  statement  in  Hindi  language.  PW7
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reached the PS at about 1:30PM. PW7 also deposed that she is

a graduate. As per her version police recorded her statement.

PW7 also  deposed  that  her  sister  did  not  attend  school  on

22.02.17. On the day of reporting the incident father of PW7

came  to  Doomdooma  PS  from  Bordumsa,  her  elder  sister

Nashrin  came  from  Borhapjan  and  she  herself  came  from

Dibrugarh.  PW7 further  deposed  that  on  the  same  day  her

father  and the informant went to Bordumsa and PW7 went

back to Dibrugarh. PW7 did not state before police on which

date her sister informed her about the matter over phone. PW7

forgot if she stated before police that her sister informed that

her  husband  never  demanded  dowry  from her.  Prior  to  the

marriage  of  the  informant  PW7  visited  the  house  of  the

accused  for  two  times  and  after  marriage  also  PW7 visited

there once or twice.

In rest of the evidence, PW7 has denied the suggestions

put by the defence.

   PW-8/ I.O. Jotisman Neog has deposed in his evidence that

on  22.2.17  he  was  posted  in  Doomdooma  PS  as  attached

officer. PW8 also deposed that on 22.2.17 informant lodged an

ejahar  and  the  case  was  registered.  Thereafter  PW8  was

entrusted  with  the  investigation  and  he  examined  the

complainant that day itself in police station. PW8 forwarded the

informant for medical examination. On 22.2.17 PW8 proceeded

for inspection of the place of occurrence (P.O.). PW8 prepared

the sketch map. PW8 found  5 other witnesses near the P.O. and

he examined them. On 22.2.17 PW8 went in search of accused

but he could not be found. However on 22.2.17 itself accused

himself  appeared  in  police  station  at  night  at  9pm.  PW8

interrogated the accused and thereafter released the accused

as per section 41 Cr.P.C.  On 23.2.17 PW8 examined 2 other

witnesses.  PW8  thereafter  collected  the  medical  report.

Thereafter  PW8 submitted charge sheet  against  accused U/S

498(A) IPC. 
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In  his  cross examination,  PW8 has deposed that  during

course of investigation he recorded the statement of witness

Diganta Dowarah, Sarita Lohar, Mantu Ranjan Dey, Sharif Khan,

Gulamuddin  Khan.  They  all  are  neighbours  of  the  accused

person. None of the above mentioned witnesses have stated

before PW8 that accused tortured the informant in connection

with dowry demands and as such subjected her to cruelty.  PW8

also examined and recorded statement of Hareram Gupta who

is a colleague of the informant. Witness Hareram Gupta  did

not state before PW8 that accused tortured the informant in

connection with dowry demands and as such subjected her to

cruelty.  Informant had told PW8 that accused snatched away

her  mobile  phone  so  that  she  could  not  speak  about  his

activities to anybody.  Witness PW-7 Rais Khatoon did not state

before PW8  in her statement that 4-5 days after informant's

marriage with  the accused,  the accused,  his  parents  started

abusing  the  informant  for  not  bringing  sufficient  goods  like

sofa, scooty, gold chain, money and they also demanded ATM

card. PW8 never arrested the accused person as he cooperated

fully during investigation. 

In rest of the evidence, PW8 has denied the suggestions

put by the defence.

9. Instant case is under section 498(A) IPC. 

To attract section 498(A) IPC it must be proved through evidence

that the wife has been harassed to meet any unlawful demand

for  money  which  is  necessary  to  constitute  cruelty.  And  the

consequences of cruelty should be such that it is likely to drive a

woman to commit suicide or to cause grave injury or danger to

life, limb or health, whether mental or physical, of the woman

which  is  required  to  establish  in  order  to  bring  home  the

application of section 498(A) IPC. 

In this instant case, though victim/ PW1 / informant has deposed

her evidence at length however, I  find that there are a lot of

anomalies  in  her  evidence  and  also  other  Pws  have  not

corroborated the evidence of PW1.
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Firstly, though PW1 has deposed that accused and his mother

demanded gold chain and scooty from her and also asked for

Rs.10,000/- for his father but the other Pws namely PW6 Hare

Ram Gupta who is colleague of informant, PW4 Sharif Khan, PW5

Gulamuddin  Khan  who  are  neighbours  of  accused  and  had

intervened in the dispute of informant and accused, have not

deposed  in their evidence that informant has mentioned before

them that accused demanded money, gold chain or scooty from

her. Also in her cross examination, informant has deposed that

after she left her husband's house she used to talk to accused

over phone which indicates that informant did not have a bitter

relation with accused.

Also though PW7 has deposed that informant told her about her

dispute over phone but PW1 informant did not depose anything

about it in her evidence. 

From the evidence of  other independent witness namely PW2

Diganta  Dowarah,  PW3  Sarita  Lohar,  PW4  Sharif  Khan,  PW5

Gulamuddin Khan and PW6 Hare Ram Gupta who are neighbours

of  accused  and  colleague  of  informant,  the  evidence  of

informant has not been corroborated. The evidence of PW7 Raise

Khatoon  who  is  sister  of  informant  has  not  supported  the

evidence of informant.

The object of section 498(A) is prevention of the dowry menace. 

Hence, there is must be clear supporting evidence against the

husband and his relatives to base conviction. Mere allegations

against  the husband or  his  relatives cannot  be taken at  face

value  in  absence  of  sufficient  corroborated  evidence  proving

guilt of accused beyond all reasonable doubts.

Even if the sole evidence of PW1 is taken into consideration, it is

found that accused and informant had their share of matrimonial

disputes  which  occurs  in  day  to  day  married  life,  however  it

could  not  establish  the  allegations  u/s  498(A)  IPC  brought

against the accused person. 
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10.It has been held in Rang Bahadur Singh Vs. State of UP, AIR

2000 SC 1209 that the time-tested rule is that acquittal of a

guilty should be preferred to conviction of an innocent person.

Unless  the  prosecution  establishes  the  guilt  of  the  accused

beyond reasonable doubt, a conviction cannot be passed on the

accused.

11.In light of the discussions made above, the inevitable conclusion,

therefore  is  that  prosecution  has  failed  to  bring  home  the

charges  levelled  against  the  accused  beyond  the  pale  of

reasonable doubt and accordingly, accused person is entitled to

acquittal.
12.In  the  result,  accused  Md.  Saiyad  Ali is  acquitted  from  the

charges u/s 498(A) of IPC levelled against him and he is set at

liberty forthwith.
13.Bail  bonds furnished on his behalf  shall  remain in force for  a

period of six months.
14.Given under my hand and seal of this Court on this 17th day of

May, 2019.
15.Case is disposed off hereby on contest.

                        
                                                                               

                                                                         (Salma Sultana)
 Sub-Divisional Judicial Magistrate, 

                                                              Tinsukia, Assam
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ORDER

Accused Md. Saiyad Ali is present.

Judgment is  ready and has been delivered and pronounced in open

Court.

Accused Md. Saiyad Ali is acquitted from the charges u/s 498(A) of IPC

levelled against him and he is set at liberty forthwith.

Bail bonds furnished on his behalf shall remain in force for a period of

six months.

Given under my hand and seal of this Court on this 17th day of May,

2019.        

Case is disposed off hereby on contest.                                                   

                        
                                                                               

                                                                         (Salma Sultana)
 Sub-Divisional Judicial Magistrate, 

                                                              Tinsukia, Assam
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APPENDIX

1      PROSECUTION EXHIBIT:
 Ext.1-  Ejahar
 Ext.2-  Sketch map
 Ext.3-  Charge sheet

2      DEFENCE EXHIBITS: 
None

3      PROSECUTION WITNESS:
PW1- Smti. Shaies Khatoon
PW2- Diganta Dowarah
PW3- Smti. Sarita Lohar
PW4- Md. Sharif Khan
PW5- Md Gullamuddin Khan
PW6- Hare Ram Gupta
PW7- Raise Khatoon
PW8- Jotisman Neog

4      DEFENCE WITNESS: 
      None 
                                                                                  

                                                                            (Salma Sultana)
   Sub-Divisional Judicial Magistrate(S), 

                                                             Tinsukia, Assam


